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ia now 2 112 years since then. We are 
now in November 1966. Must it take 
more t lJa '1 2 112 years for the report 
to come before the House? 

Mr. Speaker: Can the Minister give 
any special reasons? 

Shrl Raj Bahadur: I have already 
laid a statement. The control and 
direction of thls partiCUlar body was 
transferred to the Ministry of In-
formation and Broadcasting from the 
Ministry of Finance only in August 
1964. The report of 1963-64 relates 
to a period when the control was 
under the Ministry of Finance. There 
was, therefore, inevitable delay. I 
have already indicated all that In full 
in the statement. 

IUS hl!I. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS (KERALA), 1966-67 

The Mlnlster of Finance (Shri 
8achindra Cbaadhuri): Sir, I beg to 
present a statement showing Supple-
mentary Demands for Grants In res-
pect of State of Kerala for 1966-67. 

I2.55~ hl!I. 
DEMANDS FOR SUPPLEMENTARY 

GRANTS (RAILWAYS), 1966-67 

The MInlster of Rallways (Shri S. 
I. Patll): Sir, I beg to present .. 
statement showing Supplementary 
Demands for Grants in respect of the 
Budget (Railways) for 1966-67. 

"r~~~ (~): 
f'lf'f ~l m'l =t:.,~ ~ 't.Ir !f>B ij; fuit 
il'''fT ~ i% C3"'f if; ?,Tq ~ f""T'l ;;ftrrr "" 
;mqm~.:'f ~rlTh>:fT'fiT'~1T'ifTfm 'If" Q;~ if."Tfil"f 'lit ;icif;: W'l ~T"J[T'lfff 
'fil"T ~l 'fTf<l"it 1 

Mr: Speaker: We are not concerned 
with that now. Hon. Members 
.hould not in thls way obstruct the 
proceeding. of the House. 

12.56 hl!I. 

STATEMENT HE: COMMON-
WEALTH PRIME MINISTERS' 

CONFERENCE 

The Minister of External Main 
(Shri Swaran Singh): Sir, with your 
permission I would like to place .. 
copy of the statement on the Table of 
the House. It is a long statement. 

Mr. Speaker: It is a twelve-page 
statement. It cannot be read jus' 
now. He may place it on the Table. 

Shrl Swaran Singh: I also place on 
the Table a copy of the communique 
issued at the end of the Conference. 
[Placed in Library. See No. LT-7'l.27/ 
66]. 

The Minister Of Information &lid 
Broadcasting (Sbrl Raj Babadnr): 
Sir, the hon. Member, Shri Kishen 
PattnaYak used the word ''Kathal''. It 
must be withdrawn or expunged. 
(Interruption). 

Shri D. C. Sharma (Gurdaspur): 
Sir, the statement should be circulat-
ed to Members 80 that we can put 
.orne questions. 

Mr. Speaker: It will be circulated. 

12.5' IUa 

RE: MOTION UNDER RULJ: 38~ 
Contd. 

Mr. Speaker: Shri Hart VlshDlI 
Kamath-Motion under Rule 38~ 
what is the latest position? 

The MInlster of ParliamfIDta17 
Mairs and CommunicatiOIlS (Sbri 
Satya Narayan SInba): Sir, .. ' •. 

8brl BarI Vishnu Kamath (Hoshan-
gabad): Sir, you have called him Or 
me? 

Mr. Speaker: I have called him but 
I wanted to know whether, because 
the other day we held it over, any 
agreement has been reached. 
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attitude should be dilJerrn t.. The 
Minister's attitude was, let it be put 
to vote. This does not augur well for 
any settlement. If there is a sincere 
desire to come to a settlement, one 
day's delay does not make much 
difference, but i.f it is only to forestall 
every move of the Opposition then 
certainly we cannot agree to it. 

Shrl Satya Narayan SIDha: I would 
request the han. Member, tbrouih 
you, Sir, to kindly hold it over till 
tomorrow. 

Shri Harl Vlslm.u Kamath: Mr. 
Speaker, Sir, we on this side of the 
House are anxious that the business 
Ihould be carried on. 

Hr. Speaker: If there is no agree-
ment he may move his motion. 

8hri Hari Vishnu Kamath: He must 
give reasons why he wants to hold it 
over till tomorrow. 

Shri Nambiar (Tiruchirapalli): Will 
anything tangible come out by 
tomorrow? 

8hri Satya Narayan Sinha: When 
we had that informal conference 
with yOU, Sir, I had said that we 
should have some time to consult our 
friends (Interruption). If they are not 
prepared to concede, then let it be 
put to vote. 

-tt mI"'" I{mf ('fTTrii'f;1) 
"I~, 1T'r.f <r( ~i t: fir. ~H '!it 'lRT 
iIT ~ ~ liT ~T "f.", lI6: i!Ta ~ f'" 0fiI 
~ f~ ij; ft.rz ~lT ~t ,,"fIltCf ~ '11fI 
IHIl'r *ft ij; lflffi[ i f~ .. 1<: '3"!f 'I>T "'ll 
'l<fr.rr ~T f'l~r aT it ;:;rr.r;rT ~r ~ 

f'" 'l'OfT ~1Gl! '"" f'f>'l" 'l>Tnrn ~ ~ ~ 
~'ffi 'f>ToiT '1m- ~ ? 

~ ~m : ~iot OTT "'ll'IT on 
iii> ~ f~ 

Shri A. K. Gopalan (Kasergod): 
Sir, why is it that it is not being 
taken up today? It is not such an 
important thing that it has to be dis-
cussed by the Cn binet. 

Mr. Speaker: If hon. Members want 
that it should be taken up, I cannot 
Ilave any objection. 

Shri Dajl (Indore): Sir Shrl 
Itamath rightly said that we are not 
pressing that the i.sue should be taken 
.p only today. If postponement 10 
required for finding a way out, the 

Shri Satya Narayan Sinha: My han. 
friend has misunderstood me. I have 
requested for time. I again request 
for time. If you do not agree, what 
else can we do? 

Shrl A. K. Gopalan: You must also 
say what the reasons are. We must 
know tor what reasons you are re-
questing for time. When a request i. 
made, the reasons also must be 
known (Interru.ption). 'r!>e other day 
it WW! discussed here. The members of 
the Business Advisory Committee 
were actually treated with contempt. 
Not a single member said here that 
it was discussed in the Committee. 
While they were going away it was 
mentioned. The question is a very 
simple one. Let it be discussed by 
the Business Advisory Committee and 
a decisitln taken. 

Mr. Speaker: You are going into 
the merits of the case. 

Shrl SatYa Narayan SIDha: That 
day I would have discussed this mat-
ter. Unfortunately, Saturday and 
Sunday were holidays and most of 
the Members were not available. 
The Prime Minister was also not 
available. Therefore, I request tor 
time. Instead of taking it up today 
let us take it up tomorrow. 

Shrl A. K. GOPalan: What is the 
difficulty? 

Mr. Speaker: That is what he II 
explaining. The other day when we 
sat mgrther he said that he wlll 
consult his colleagues. Now he saya 
that because Saturday and Sunday 
intervened he has not been able to 
consult them as some of them were 
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out. Now that they have come he 
wants to consult them. 

13 hrs. 

Shri A. K. Gopaian: That day we 
look about one hour for discussing 
this matter and we were all very 
lIluch agltated on that day. The Min-
iIIter shoud have thought about that 
aspect and ctmsuited the Prime Min-
ister, if necessary, and come with 
aome agreed proposals. It is a very 
important matter. They could have 
eonsulted the Prime Minister earlier. 
The way in which the opposition is 
treated is very bad ... (Interrup-
tlO7IS) . 

Shri Hari Vishnu Kamath: I only 
want an assurance frum you, Sir, 
that there will not be any need to 
liVe fresh notice and that it will 
automatically be put on the list of 
business for tomorrow. Because, may 
I invite your attention ~ the fact 
that the House, in its wisdom or 
otherwise, adopt<'n the Report that 
day, to the eifel'! that miscellaneous 
items should be concluded by 12.30. 
Today, it is 1 O'clock now and yet ... 

Mr. Speaker: That is because of 
ether reasons. 

Shri nar! Vishnu Kamath: So I 
would request you to ensure that 
this item comes in the list of busi-
Dess tomorrow, automatically, with-
out any need for giving fresh notice. 

Mr. Speaker: When the House 
holds it \)ver, it will certainly come 
'tomorrow. 

U.OZ hi'll. 

COMPANIES (AMENDMENT) BILL· 

The MInister of Law (Shrl G. S. 
Pathak): I beg to move for leave to 
introduce a Bill further to amend the 
C,JlI1~"nies. Act, 1956. 

Mr. Speaker: The question is: 

"That leave be granted to 
introduce a Bill further to amend 
the Companies Act, 1956." 

The motion was adopted. 

Shri G. S. Pathak: I introduce the 
Bill. 

13.02; hn; 
STATE,\IENT RE: COMPANIES 
(AMl!:NDMENT) ORDINANCE, 1966 

The Minister of Law (Shr! G. S. 
Pathak): I beg to lay on the Table 
a copy \)f the explanatory statement 
giving reasons for immediate legis-
lation by the Companies. (Amend-
ment) Ordinance, 1966, as required 
under rule 71 (!) of the Rules of Pro-
cedure and Conduct of Business in 
Ll:>k Sabha. [Placed in Librarll. See 
No. LT-722B/66]. 

13.03 hr&. 

METAL CORPORATION OF INDIA 
(ACQUISITION OF lmDERTAK-

ING) BILL· 

The Minister of Mines and Metals 
(Shrl S. K. Dey): I beg to move for 
leave to introduce a Bill to provide 
for the acquisition of the undertak-
ing \)f the Metal COl1'oration of 
India Limited for the purpOSe of en-
abling the Central Government in 
the pub'ic interest to exploit, to the 
fullest extent possible. zinc and lead 
deposits in and around the Zawar 
area in the State of Rajasthan and to 
utilise tlrose minerals in such manner 
as to subserve the common good. 

Mr. Speaker: The question 19 .... 

Shri U. M. TrIvedi (Mandsaur): 
Before it is put to the House, may I 
ask for an cxplona tion from the 
Minister? The preamble says Ht\Jr the 
purpose of enabling the Central 
Government in the public interest to 
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